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“~. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
, ERNAKULAM o

0.A. No. 331/90 af -cﬁggg
TXALX NE. - :

DATE OF DECISION_16-11-1990

V Ramakzishnan and another . Applicant G) o

f"ir. KRS Kaimal Advocate for the Applicant (s)
Versus

The Collector of Customs and Respondent (s) -
Central Excise, Ernakulam & another

Mr VV Sidharthan, ACGSC . __ Advocate for the Respondent (s)

The Hon'ble Mr. 5P Muker ji, Vice Chairman

&

“The Hon'ble Mr. AY Haridasan, Judicial Member

PoONS

Whether Reporters of local papers may be allowed to see the Judgement ? ‘fd,
To be referred to the Reporter or not? ™o

Whether their Lordships wish to-see the fair copy of the Judgement ? M

To be circulated to all Benches of the Tribunal? o :

JUDGEMENT -
(Mr 3P Mukerji, Vice Chairman) -
' In this application dated 18.3.1990, the tuo

applicants’who have been working as Sepoys have prayed

(Arvwmay A-2)
that the rev131on petltlcm f’lled by the f‘lrst appllcant

dated 6.3.1989 and by the. second appllcant of the same date
A

should be directed to be disposed of by the second respondent,

in accordance with law., The revision petitions were filed

"against the common appellate order of puaretwews dated
- i

G .
15.5.1982 at Annexure-A1 by which the appeals were dismissed

and the order of pun‘ishment dated 16.10.1981 reducing their

pay by six stages with recurring‘ gffect uasbonf‘irmed.
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2. ' We have heard the learned counsel for boﬁh the
parties and gone through the.documents. The learngd counsel
for the_respondgnts indicated that the revision petitions are
under consideration., In the circumstances, allouiﬁg'the
M.P-340/90 Por joint application, we admit the original
application and close the same with the‘difaction to the

two

second respondent to dispaose of the aforesaid/revision
A . : e

" petitions filed by the applicants, within a period of

thréevmonths from the date of communication of this order.
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( SP MUKERJII )
VICE CHAIRMAN
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( AV HARIDASAN )
JUDICIAL MEMBER
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